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PART III
Judicial Department

THE HIGH COURT OF KERALA

NOTIFICATION
MNer. AZ2R34012000, 27ih March 2008 .
In exereise of the powses conferred by Article 229 of the Constitution of Indiin, the Honourabls
the Chiel Juatiee hereby makes the followime  amendments to the Eeraly High Court Scrvice Rules,
2007, namely:
AMENDMENT
(C.8. No. 1)

I the said Rules, the following shall be added in  caliomn (4} of Anwesgree 1 in peanech
(1, 12 and 13 of Division IV, '

“For appomtment by transfer frecruitment by transfor, the qualification of pas in Standard VLI
or couivalent sholl ot e insisted™

of categories

By order,
. 5. 5. SATHRESACHANDRAN,
K nehi, Regestrar  Ganeral |
' NOTTFICATIONS
No. B1-33/2008 ) Ind Apri-) 12
i

In escecise of the powers conferred by Section 11 (3) of the Gode of Criminal Procedurs 1473,
the High Cowrtof Kerala ereby appoints  the porsons mentioned  in eolumn (2} of the Schedule
hereto  attached to be the Judicial Magistrate of the First Class to preside over e Clourts H[]M:.ﬁcri
against their numes in eolimn (3)  thercof from the date of taking charge.
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| Sri Rajan, V. K. Judicial Magistrate of First Qlass,
4 Kozhikode-1
2 511 Survesh Kumor, €, (8r)) Judicial Magistrate of First Class,

Tirur
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(2)

Bmit. Sreckala Suresh

Sme (L 5, Sadha

Bri K. K, Erishnankutty

5 E. U, Hurigovindan

a N R:winmﬂr:.'u'

« Johmson John
5. V. Unnikrishinan Naip
. Arumulkhan

v P P Saidalavi

Nixon M. Joseph

. Anilkymar, K

P, Saidalavi
i shnjﬂ- han 1 A,

. Mohandas, P. K.

Abdul Jalesl, A,

.» Rajau Thattil,
Judicial Magistrate of First
Class-I1I, Palakkad

;» Rajiv Jayaraj

.» Vidvadharan, V. 8.

s DBasheer, A, M.
Anil, T. P.
¢ G Sureshkumar (Jr.)
Sunil, K. P.
Smt, Sunitha, K. P,

Usha Nair

Sri Dinesh, ¢. R.,
Munsifl, Alathur
Sri Rajesh, G.

Smi, Bindu Sudhakaran

8n M. R. Basi,
_Ludicial Magistrate of First Glass,
edumkandom
.+ Suresh Bosc,
Munsiff, Idukki

(3)

Judicial Magistrate of Fipst Class,
Thalussery
Judicial Magistrate of First Class-11,
Aluwa
Judicial Magistrate of First Qlass,
Vadakara
Judicial Magistrate of First Class,
Chavakkad
Judicial Magistrace of Fiest Class-T,
Eollam
Judiciid Magistrate of Fiest Class 1T,
Kanjirnppally
Judicial Magistrate of First Clags,
Karunagappally
Judicial Magistrate of First Olass,
Adoor
Judicial Magistrate of First Olags,
Nilsmbur
%dicial Magistrate of First Class,
aikom
Judicial Magistrate of First Class.11,
Attingal
Judicial Magistrate of First Class,
Pattambi
Judicial Magistate of First Class-IT,
Nedumang
Judicial Magistrare of First Class-11I,
Thrissur
Judicial Magistrate of First Class,
Changanachery
!udil:iul Magisirate of First Clags,
aniarlad

Judicial Magistrate of First Qlass-I11,
Thrissur
Judicial Magistrate of First Class-T,
Aluva
udicial Magistrate of First Class-1T,
"hiruvananthapuram
udicial Magistrate of Firat Class,
ara ppanungadi
{.ud.ici-l Magistrate of First Class,
ayyoli
Judicial Magistrate of First Class-IT,
Puathanamthitta
Judicial Magistrate of First Clas,
Kovyilandy
Judicial Magistrate of Firmt Class,
Karunagappally
Judicial Magistrate of First Class,
Alathur
udicial Magistrate of First Class,
unnamkulam
Judicial Magistrate of First Class,
Wadakkancherry
udicial Magistrate of First Class,
ttappani

jli:idicig.l Magistrate of First Clas,




(i)
sub-section (1) of Section 260 of the ' Code of Crimina
h-g ;ﬁﬁgally empowers  the  Judicial Magistrates ol

In exercise of the powcts conferred bE.
Procedure, 1973, the High Court of Kerala
the First Clazsg mentioned in rnlurnn (Z) of the

sdule herew attached 1o try in s summary |

way all the offences mentioned in the said sub-scction.
SoHEDULE
St No.  Name Court
[0 (4 g _
_ l Sri Rajan, V., K. '{tj;ll;lfr ﬂ{.x[grstrntr of First Class,
AT =
u o Suresh Kumar, (1. (8r.) {udsu.:l Magistrate of First Class,
irur
3 Smt, Sreckala Suresh ]lLTdIf‘hlI Magisirate of First (lass,
LFiS nssrr}'
4 ., €. 8 Sudha Lu[rit-. il Magistrate of First Class-IT,
WY
5 Sri K K. Erishnankutty '{t!ld.;:j!;al Magisteate of First (llass,
Al Al
G ., B O Harigovindan Judicial Magistrate of First (llass,
Chavakkad
7 i N Ravisankar ﬁﬁml Magistrate of First Class-I,
1
f , Johnson John udicial l'\-p‘l:ifmtraze ol First Class-11,
{fa.n,]:r ap
a9 v 5. V. Unnikrishnan Nair _{;Liu.ml Magzatrate ol First Glass-II,
tarakkara
10 .. O Arumukhan J‘ud:mal Magistrate of First Cllass,
11 ;s PLP. Saidalavi .lelﬂm: Magistrate of First Class,
ilamber
12 .. Nixon M. Joseph {Flificnml Magistrate of First C(lass,
m
|9 b Anil Kumar, K. j:dlg:gl Mayistrate of First Class_I1,
tti
14 . P Saidalavi ,Ludlcwleﬂgmrm of First Class,
attarmin
15 ., Shajaban, A ﬁuiicial Mn&iltra.tr of First Qlass-11,
edumanga
16 Mohandas, P. K. JF]:].mml Magiitrate ol First Class-11,
hrissur
17 4 Abdul Jaleel, A. Judicial Magisirate of First Class,
) . = o Changanachery
18 ., Rajan Thattil,

Judicial Magistrate of  Firat
Class-IT1, Pulakkad

19 .« Rajiv Javaraj

20 » Vidyadharan, V. 8.
21 .y Basheer, A, M.

2 . Amil, T, P.

23 . €1 Suresh Kumar | Jr.)
24 o Suml, K. P

25 Smt, Sunitha, K. P,

!udicial Magistrate of First (lass,
argail

_J.Iudlcm] Magistrate of Tiest Class 11T,
“hrissur
Judicial Magistrate of Fiest Class-1,
Aduya
Judicial Magistrate of First Class-11,
‘Thiruvananthapuram
.{,ur].ixrial Magistrate of First (lass,
arappanangadi
,{Tudiuial Magistrate of First (ilass,
ayyali
udicial Magistrate ol First Class-11,
athanamthitta
udicial Magistrate of First Class,
.kﬂ[i[andy




(1) (2) (3)

-6 Smt. Usha Nair B Judicial Magistrate of First Class,
Karunagapoally
27 Sri Ihnesh, C. R., Judicial Magistrate of First Class,
Munaff, Alathur Alathur
28 w Rajesh, G, Judicial Magstraie of First Class,
Kunnamkulam
29  Smt. Bindu Sudhakaran {?‘ji‘:iu[ Maugistrate of First Class,
4 adakkanchery
30 Sri M. 1. Sasi, 'k:liuial Magistrate of First Class,
]Ludicinl Magistrate of First Class, ttappana
edumkandom
51 »  Suresh Bose, Judicial Magisirate of First Class,
Munsifl, Tdukki Tihadeki .
By order,
(s4)
Kaochi. Registrar (Subordinate Judiciary)
' SOREDULE
NOYPIFICATION 5i. No. Name of O fficer Court of Session
No. BL532008 (1), E7th Aprit 2008, 1 Sri D, Sreevallabhan Kottayam
B (1) i/t Apn o Sri 8. Sathinathan Pathanamthitra
In exercige of the powers  conferred by Section 3 Bri R. Natarajan Pulakkad
B (2) wf the Corde of Grimine]  Procedure, 1973, the ﬁ Sri L. }Ij'ihl:'rrll Kunju #tl'lipllw#“
High Court of Kerala hereby  appoints the persoms __ 2 Sri R Jyothind ranathan e
mentioned i column (1) of the Schodale helow to By order,
be: the Sessions  Judge (o preside over the  Coarl ol ALV, Bamaxnmnwa PILLag,
Sesgions noted against his nam- injeolimn (2) theeof, Kochi. Regigtrar | Subordinate Judiviary).

Chief Judicial Magistrate's Conrt, Alappurha
NOTIFICATION
No DI-245/2008, J8th Mersh 2008,

In view of Ollicit] Memorndum No. D3/B)-8288/2005, dated 15-1-2008  of the Hon’ble High Court
of Kerala rfw. G 0O, (Ms.) 235/2007] Home duted 19-10-2007 und G. O, (Ms.) 44/2008/Home  dated
27-3-2008 the Ghief Judicial Magistrace, Alappnzha in exercise of the powers conferred under sub-section
(1) of Bection 14 of the Cule of Criminal Provedure, 1973 (Contral Act  2of 1974}, hereby defies the
Jurisdicdon shown in  Column (2) of the Schedul:  hereunder to be the locul  areafjurisdiction within
which the Magistrates mentioned in Column (1) of the Schedule may exercise. all or  any of the puwerd
investerl with them under the said Code, in respect of the cases  filed by the respective Police  Stations,
lxcise Runges and the othor Proseeuting agencies.

: SOHEDULE
Namee of Court Area Jurisdiction
¢ 1‘. {2}
Lo Judicial First Olass  Magistrate's i, L. Fimt and Second Class offences arising within
Chengannur, ihet limies of Gliengannure, Mannar g "'u"f-.umnny
Police Statinns,
. 2. Al cowes  under the Special  Acts including

Abkari  eases  arising  within the  limits  of
Chengannur, Venmaony and Mannar Poliee Station.
3. Cases registered by the Radway  protection
Force  of  Kayamkulam, Chengannur and
Changanssery Units,
a Iiudinialul Firm  Clasg Magistrate's Goure-T, . First and Seeond Class offences arising within
Mavelikara ., the  limits of Maveliira and  Kurathikad
Police Statjons,
2. All eases under Special Acts including excise cases
arising within the limits of Mavelikara ang
Kurathikadu Police Stations and the excise cages
of Nooranag lixeise Range arising from  the
Police Stations limits of Kurathikadu.




i 2

. Judicin) T Chuss 14_3-1-.1,1;?:‘9—[.&.'{1:1._]!. L. F'_:m .a.t:? Serond clas  offences .u:ua witliin
Muvelilara. the  Hmitn 4 Noovanody Pollee Soidon.

2o AL wakes aachr the Special  Asts neludiiye
R LY R T T ariging withiy  the  lmbe af
Nagruvndn Pollee Statimt  and the  exclse eased
of Moormathe  excive  mange aviemg leam she
Mrlier  Sttlor lmdts o Nowraioalit,

El'p‘lmmr,' Note
{"This t-not part of fwtncsion, burss antended to Indioate Qs o | i
Il il jurswllation  of (e Urimopal Cloiets 00 O, e ol Dago llesen apeanide (e Goned

s ey Nowfieation Moo D245/ dateq 232008 of the (el Julicial Magmstrate,  Alappuzha
s ot e ol the Hon'hle tagh Congt of Berndy As per Gty Msp o 2352007 Home ol zd
P =0T b Goveenmnestt awe aveavded symetion feer 1 alielvimg ofiele Abibirioma | sk Cloter, Al ptisha
i Ul gy e Sulv ek, Olw s nlonge  owilth o shifring ol she Judicin] it Class Ma'gi-sl'ah"'
vourt- 1, Chengaonnn o Muvelikcars and a8 sor DML Na, TRBY 8208000 dated 15002000, e Fan'ble
High Conry of Kerudo, ol possod ovdeen 100 the offoen shint the judieial Fiese Glass Mogotrate Conzee
Chatiggaiing cun be wlified 0 Mavellfsea wlier tachiing Judisilietlom <+ gl Juickiial 1 ¢ less Mlagehst it
Cupre L], Chesggovnile ao the Judicda) © Ol Mudistony Courg, L Cliengaanie,  sinlteisomdy witl e
uftieg of the Addinonal Sub Coust, Aappuziel o Bule Goury, Cliongatow . Collgeguent (o e ahill g
the Judworad beess Olloss Magostrioe"s Courp 0L Cllemgamr o Miwelicara; the presem Judicsal T4
Mo pistrate Couaet, Moavedikorin will e owlleesd o as Jibicial | Glase Magiveroee 1, Mowtilara and the
abdlted eouer will be cofipeed w00 us Joelleinlod Clluss Maginpate Court-11,  Mavellkars.  Ax v
Go O (Ma) &joniome duted 27-3 2008, the Govevidwal  bave deeurlod  soction @0 siet (ie courts
s dopaited above with ailfver fpome 29-3-0004,

(5d.)
ALsppnzlia, Uhie) Judiciad Magivtrate.
Chiefl Judicial Magistrate's Co urt, Thrissur
NOTIFICATION
Moo HA-Z4182000 . Ik dpril 2008,

In exercige of i Frwurs conferred by tiub=section 14 of Code  of  Criminal Proesdure Code 1973
(Act 2 of 1974] the Chied Judicial Magisrrate, Theissur hereby defines the locul areas withiu  which the
porsem tntioned i Galumn 4 of the shedile bereander,  miy  owmecise all ar any of the powurs.  with
syhich gl oy b invesun] inder anbesearioe (1) of seetion 2600 of the Clode of e Geamingd  Provrdire
1975 Iroan the date of notfiestion with roapeat 1 cases mude over o ber by dedor ol Chiel Judieiunl
Magistrate o time o time,

SouEnuLE
Nama of O ficee Nawe. af  Police Stalten
- : = =

Seat: ¥V, B Sitjayamima, I Chalaleuly First (s
Muorinift, Chalskiuily, 2. Kanty e exe lusively
Confirred with the powess of w Judicial 30 Mila fur the wial of
Firse Closs Magiserate 4. Velhipulangara itaes e 100 o

F Malakkagmra 1| N L. Act,

. Vertllipors L

(Sd.)
Tlirissir - Chief Judicial Magistrate



Clhief Judicial Magistrate’s Court. Palaklkad
NOTIFICATION
Ko, C-l079/2004, J0th Kilwary 2008

In exercise of the powers  conferred wuler section 14 (1) of the Gode of Qriminal Procedurs, 1977
[Central Act 2 of 1974) the Clliel Judicts] Mugiateate, Palakdod Lerehy dufine: the foeal areans within whicl
the person mentionod i Columm (17 of  the Schedule hereundir may cxercise oll o any of e puwers within
whirh he hat been invested by the Hon'tle  High Court of Kerala os e the notifiestion No. 133 (B)
ATTT5/2000 (Lieql 322008 R the dute oF Likiug cliarge

SeHBLULE
Nawme amnd fhoazganiiog Avea wimfrised withon the Temits
af Bdrron Jumﬁ'ﬂuﬁnﬁaﬂﬂf Palioe Stalions
(11 - (2)
Se0 ML T, Fiest  and Secowd Cless Jumsdienon over Ve Polige
Judocigl Firgt CHluss Sration fimuis of  Oitappebog,  Shiotar,  Clisrplissery
'Nfaginml.r'-“, Otappabau snil Seeebvishmisg e ™

&)
Talaldead . Chief Fudieind Magistrals




